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promised this country, not today but in 1931
in the Karachi Congress, when we took the
pledge for independence, and with total
independence we declared before this country
in 1931 that we would like it to go on record
that we favoured a fixed ceiling on individual
income to be lowered by stages to twenty
times the nation’s minimum, We also
declared that the State should control key
industries and services. We reiterated those
desires again in 1948 and 1956. I would
certainly say and admit that the dichotomy
of pretentions and accomplishments has
been our greatest weakness. I do not deny
it. I accept asa member of the party that
we have promised the people, people took
us by faith, people have given us immense
love and affection, but the dichotomy, that
we created has been to a certain extent our
undoing. Therefore, with the policy that we
ordained, that we decided upon to act, we
did not act. Certainly, therefore a name
was given to us—not a very palatable name
—and we were described as a Janus-like
character who really says much but does
nothing. That is why I say if this kind of
awareness has been indicated in the Prime
Minister’s note and in this resolution why
should I be ashamed about it. The realisa-
tion comes to human beings (Interruption).
Sir, they might be super human beings, 1 do
not claim parity with them, or they may be
devils and I do not claim parity with them.
This institution being an institution of human
beings I would certainly say that we have
realised that despite our resolutions we have
the inspiration to live and contribute for the
fight for a life worth living for and to fight
against the enemies of human happiness. We
have not united ourselves and our goals are
still distant.

That is why I have come back with this
resolution to bring all of us nearer to the
goal, 1 think this is the time because for
the first time—it might be an accident,
deliberate or otherwise—it cannot be denied
that today we are standing on the crossroads
and from there we have to createa new
image shapiog the destiny of this country.
That is why we are standing today. If we
succeed, and T am sure we will succeed, we
can take ourselves away from the personality.
They have really bedevilled the political life
of this country.
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HALF AN HOUR DISCUSSION
INDUSTRIAL LICENSING POLICY
ENQUIRY COMMITTEE

SHRI N. K. P. SALVE (Betul): Mr.
Chairman, Sir, this half an hour discussion
arises out of the answer given by the Minister
of Industrial Development, Internal Trade
and Company Affairs to a certain question
raised by Shri Ram Avtar Sharma and others
regarding the reports of the Enquiry
Committee appointed to go into the indus-
trial licensing policy. They have made a
very voluminous document, after going exten-
sively into the entire problem in its various
facets connected with industrial licensing.
1 have tried to go through the pages of this
voluminous book and the impression that I
gather is that this apparatus which we have
set up, the apparatus of industrial licensing,
seems to have achieved nothing except all
that it was supposed to avoid. One wonders
whether our objectives could have been well-
achieved, objectives which the industrial
licensing was supposed to achieve could have
been better achieved by our non-operating
the industrial licensing machinery,

The main drawbacks in the industrial
development of our country, if one was to
make an objective assessment, can be broadly
be found to be four. These four maladies
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have plagued our industrial development.
The first and foremost one, to which Shri-
mati Tarkeshwari Sinha has also made a

fe , i5 our failure to eradi the huge
disparity in wealth between the rich and the
poor. The first severe drawback and malady
is the concentration of econmomic power in
the hands of a few or the absence of wide
diffusion of industrial enterprises. The
second serious drawback is inadequate indus-
trial activities in certain essential areas on
one side and, on the other, idle capacities of
industrial units which have been licensed
unpragmatically. Thirdly, there is an imba-
lance in the industrial growth, first vis-a-vis
industries and also vis-a-vis region. Fourthly,
there is the extremely unsatisfactory indus-
trial growth production-wise, employment-
wise and export-wise,

The irony of fate is that the report in
terms categorically and unequivocally says
that the way the entire industrial licensing
has been worked it was never the purpose,
it was never the objective of industrial
licensing to overcome any of the four mala-
dies or drawbacks which have plagued the
industrial progress of our country.

It is my respectful submission that one
is pained to read through the pages of this
report, when the authors of this report
point out that the government persistently
failed to give any guidelines, they have failed
to give any indications, they failed to give
any directions; in fact, it goes to the extent
of saying that no social or economic objec-
tive as such was laid down while laying down
the policy or while working upon the indus-
trial licensing. In fact if one were to read
through the report carefully and try to analyse
it, one would find that there is an extremely
scathing indictment of the entire Government
working and the severe lapses of Government
so far 4s licensing is concerned. .

I will briefly refer to a few lines in this
report. One would be startled to find these
observations, these findings of facts by the
Committee. On page 384 in paragraph 8.02
they observe :(—

“We have already pointed out that while
the general objective of preventing con-
centration of economic power and mono-
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polistic tendencies was emphasised on a
number of occasions from 1948 onwards,
no specific instruction was given that
the licensing authorities should keep
this purpose in view, Our studies show
that licensing in the earlier years was
guided far more by technological than
by economic, leave alone social, consi-
derations. It may, therefore, not be
considered surprising that during a large
part of the period of our inquiry, not
only was no atiempt made to use licen-
sing to prevent the further growth of the
Larger Industrial Houses, but the process
actually worked in their favour.”

Further they observe :—

“However, for reasons that we have
already discussed in the previous Chapters,
the licensing system as it actually worked
could not ensure the development of
industries mainly according to Plan
priorities. The lack of clarity about plan
targets and their implications in terms of
creation of capacity.” :

The last observation of this paragraph is :—

“Licensing failed to prevent the growth
of capacity in less essential industries;
and it could not be expected directly to
ensure the creation of capacity in the
more essential ones.™

I beg to draw your kind attention to the
very salient fact that while we have been
working for the last one and a half decade
to implement the Industrial Policy Resolu-
tion of 1956, this Committee finds that while
implementing industrial licensing we never
laid down any social or economic objectives
before us. This Commtitee strangely finds
fault with the system of licensing, the inhe-
rent drawback and defects in the system of
licensing as well as in the actual implemen-
tation and working of licensing.  Still, it is
strange that it takes an extremely doctrinnaire
approach of the matter and says that with
certain modifications nooetheless we must
again vigorously reimpose licensing even in
some of the industries which have been
delicensed as though, they seem to consider,
with these modifications a miracle would be
achieved and the entire licensing system
which has brought so much havoc to the
country, which has created, according to
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them, such monopoly and such deep concen-
tration of power, would nonetheless stand
remedied merely if we were to accept their
modifications.

I accept the very grave concern which the
Committee has shown in this report about
the concentration of economic power in the
hands of a few companies. They have
viewed with the utmost concern this tendency
on the part of some large companies to
acquire more and more licences. They
acquired 66.03 per cent licences. But whose
fault is it ? They have not tried to analyse
as to where exactly the fault lay. They have
given in details cases out of number as to
how one business house manipulated to see
that the other man was stifled in getting
licences and they were given licences and
how the cream was taken by manoeuvring
and manipulation in the licensing system by

this big b house.  Strangely they
still want to persist in licensing.
I know that in the reply which the

Minister gave on 22nd July, 1969, he stated
that Government had not yet studied this
report, It is a very voluminous document and
it will take quite some time for the Govern-
ment to go through this, Still I should like
to know a few matters from Government so
far as they relate to findings of facts because
the Minister has to make his position clear
in respect of facts, not with respect to
anything in the future but something which
has already happened. Therefore the first
question which I should like to know is
whether the Government’s industrial licensing
was a device to implement the industrial
Policy Resolution of 1956 or not. They
have stated that if at all we have observed
that resolution it is in its breach and not in
its compliance or observance.

My second question is may 1 know
whether the Government accepts the findings
of facts in the report that Government has
totally failed to give proper guide-lines and
instructions and has failed to exercise proper
supervision over appropriate authorities to
achieve Government's avowed economic and
social objectives through industrial licensing.
They seem to point out that there was
persistent failure of the Government to lay
down any guidelines or to give any instruc-
tions to the authorities concerned which
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could achieve the economic and social objec-
tives of Government.

My third question is, when faulty
licensing is responsible for concentration of
economic power and for creating large indus-
trial capacitjes and great potential in the
hands of what is described in the
report as large industrial sector or large
business houses alone and has stifled the
diffusion of industrial enterprise, as a fact
found by the Committee, will not the Govern-
ment again be taking risks of creating fresh
monopolies if the present de-licensed indus-
tries were brought back in the industrial
licensing sector ?

As reported in the Times of India dated
27th  July, 1969, is it correct that after
de-licensing of certain industries, there has
been a marked increase in the industrial
production and productivity of such de-licen-
sed industries 7

Lastly, may I know whether Govern-
ment is thinking in terms of establishing a
new managerial cadre in the all-India
services who could be trained to act as
Government directors ina joint sector as
recommended by the Committee ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F. A,
AHMED ): Mr. Chairman, Sir, 1 am
grateful to the hon. Member for the anxiety
he has given expression to after he has gone
through the report of the Committee. But,
as he has pointed out himself, it is very
difficult for one to go through the voluminous
report and come to a decision straightway.
I shall have no hesitation in confessing that
it has not been possible for me to complete
the reading of the entire report. 1 have
been doing my best and, on the basis of
what has been done by us, we are also
sending notes to various other Ministries
which are concerned with these matters.

SHRI S. M. BENERJEE ( Kanpur ):
Let himr reply after proper reading of the
report.

SHRI F. A. AHMED: It will take
sometime before we have completed the read-
ing of the report, before we have had the
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comments from the various Ministries and
Planning Commission and placed all those
matters before the Government for decisions.
Therefore, it will not be proper for me to go
into detailed discussion of the report itself,
I am sure the hon. Member will also agree
with me that a Half-an-Hour discussion is
not the proper method of discussing such a
voluminous report. After the Government
have taken decisions in these matters, we
shall certainly give sufficient time to the
hon. Members to give their observations
with regard to what is contained in the
report and also with regard to such decisions
as Government have taken in these matters.
1 hope he will agree with me that if this is
the purpose of the discussion, this should
not be raised in the form of a Half-an-Hour
discussion. I think, it will be futile for me
to state at this stage, in regard to our
Industrial Policy Resolution, to what extent
it has been implemented.

SHRI M. K. P. SALVE: That is not
my question. I knew the difficulties involved
in going through such a voluminous report.
If you consider my questions carefully, they
are not on the report as such. They are
general questions  vis-a-vis our industrial
licensing policy.

SHRI F. A, AHMED : If the hon.
Member wants replies to the three or four
questions which he has raised, I can say
that our Industrial Policy Resolution has
two objectives in view : one is the satis-
factory industrial growth expansionm in our
country and the second objective, together
with that, is that while the industrial pro-
duction goes on we should see that undue
influence and concentration of power and
control of the means of production in the
hands of a few persons are avoided. It is
between these two objectives that we have
to see the licensing system and various other
policy matters which have to be thought
[ ] A

SHRI N.K. P. SALVE : He has not
been fair to me. My question was clear,
whether industrial licensing was a device to
implement the Industrial Policy Resolution.
1 do not want to know what was the Indust-
rial Policy Resolution and what it sought to
achieve. My question was : was thisa
device to implement the Industrial Policy
Resolution or not 7
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SHRI F. A. AHMED : It was one of
the devices—because there are many other
devices also—to carry out the Industrial
Policy Resolution,

The Second question was whether we were
going to accept the findings. I have already
said that it will be difficult for me to give
any views at this stage when I have myself
not completed the study of the report, and
that this will be discussed later on,

Then he has asked asto what will be
our policy with regard to licensing. There
also, we have to take into consideration not
only the report submitted by the Industrial
Policy Licensing Enquiry Committee but
also the views expressed with regard to
this matter by the various other
bodies— Monopolies Inguiry Commission,
Hazare Commiittee, and even the Planning
Commission which has recently dealt with
it'in their Draft Fouth Five Year Plan.
Taking all these things into consideration,
Government will have to decide to what
extent the Policy will have to be carried out
or will have to be modified or will have
to be given up.

His fourth question is whether some of
the industries which were delicensed have
shown increased production, May I submit
that it is not so in all the cases? Take, for
instance, the paper industry which has been
delicensed. 1 have seen wvery little attempt
on the part of the paper industry to go
in for increased production and to go in
for production which would meet our
requirement in 1972 or 1973 and beyond
that, Cement has also been delicensed,
but I find very little attempt on the part of
the private enterprise to have cement in
arcas where there is deficiency. But, in
some industries, it has helped. Therefore,
I cannot say that, because of delicensing,
everywhere the result has been good. On
the other hand, the other day, the represen-
tatives of manufacturers of sewing machines
came and told me that I should withdraw
the delicensing in regard to the manufacture
of sewing machines because they were appre-
hending that there would be competition
from outside companies and they particularly
mentioned the name of Singer Company, I
told them that even now what was happening
was that the machines manufactured by one
indigenous company were being handed over
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to the Singer people and they put the mark
as ‘Merritt’ and sell them as Singer machines
though they were being indigenously manu-
factered and when I asked them they said
that they had to do it because of competition
from Usha. There are a large number of
complicated questions here and these can-
not be answered now,

When this matter is discussed, 1 shall
keep all these facts in view; there will be an
opportunity for me and also for the hon.
members to give expression to our views
when the matter is discussed.
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SHRI BEDABRATA BARUA (Kaliabor):
After pationalisation of banks, it s
natural that if an industry is Jicensed accor-
ding to the recommendations of the Licensing
Policy Inquiry Committee, that industry also
will have to be financed from the nationalised
sector itsell. Have Government taken this
aspect into account? In the light of this,
have Government examined whether the
present licensing structure itself is defective

or are they considering going into that
question ?

I say this because so far as the licensing
policy is concerned, it was never the inten-
tion—, even when there was no policy, that
it should be completely subverted as has been
happening for quite a long time, as the
report has shown., Even the report of the
Monopolies Inquiry Commission which was
submitted a few years ago has mentioned
this. So this matter was before Government
for quite a long time. Have Government
noticed any change in the policy in regard to
this devolution of economic power ? Have
the declared intentions of Government—Shri
Shalve referred to them as the guidelines—
which have been made known in the form of
nationally accepted norms from the Govern-
ment side that there should be no regional
imbalance, there should be encouragement of
small industries and so on, even informed the
licensing authorities ? If not, if the Commi-
ittee has not lived upto these nationally
accepted guidelines which have been formu-
lated and decided upon by the Planning
Commission and Government, what exactly
is the way Government are contemplating a
change in the entire structure of the licencing
authority ?
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¢t faeft & 1 ot w7 Fo ot a% B0 el
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AT TEE AT & AN HEAT, S gy cabha then adjourned till Eleven
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